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आदेश / O R D E R 

 
PER JAGADISH, A.M : 

Aforesaid appeal filed by the assessee for Assessment Year 

(AY) 2022-23 arises out of the order of Learned Commissioner of 

Income Tax, Appeal, Addl/JCIT(A)-5, Chennai [hereinafter “Addl. 

CIT(A)”] dated 17.10.2024 in the matter of intimation u/s. 143(1) issued 

by the Centralized Processing Center, Bengaluru (CPC) dated 

17.02.2023. 
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2. The CPC, in the intimation issued u/s. 154/143(1) of the Act, has 

allowed the credit of TDS credit of Rs. 9,654/- as against the claim of 

Rs.60,250/-. Aggrieved by the same, the assessee preferred an 

appeal before the Ld. Addl. CIT(A). However, the Ld. Addl. CIT(A) 

dismissed the appeal, observing that the transactions undertaken by 

the assessee during the year are in the nature of trade and not in the 

nature of a commission agent , therefore, CPC has correctly made the 

adjustment by invoking the provisions of Rule 37BA. 

 

3. The assessee in the ground of appeal has stated that the CPC 

has denied the claim of credit of TDS,  in the order passed u/s.154 

r.w.s 143(1) of the Act without providing any opportunity or giving 

reasons. The assessee has further stated that the assessee is  a 

commission agent and eligible for the TDS claim, as the TDS has been 

deducted  from its receipts. 

4.  On the other hand, the Ld. Departmental Representative (DR) 

relied on the orders of the lower authorities. 
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5. We have heard the case with the help of Ld. DR and perused the 

materials available on record. The assessee, in the return of income, 

has claimed TDS of Rs. 60,250/-, but CPC has allowed credit of only 

Rs. 9,654/-. The CPC has not given reasons for not granting full credit 

of TDS.  The Ld. Addl. CIT(A) has confirmed the denial of credit, 

stating that the assessee is only a commission agent, and the ITR 

does not support that the trade debtors’ balance corresponds to the 

sales turnover. It was also observed that the TDS should have been 

deducted u/s. 194I and not u/s. 194Q.  We do not agree with the Ld. 

Addl. CIT(A) in confirming the action of CPC in the order u/s. 

154/143(1)  of the Act denying the credit of TDS deducted from the 

assessee’s account. As the TDS has been deducted and paid from 

assessee’s receipt, and the same is reflected in its account, the 

assessee is eligible to claim the TDS credit. Accordingly, we direct the 

A.O to verify the claim of TDS  and allow the same in accordance with 

law. In view of the above, the appeal filed by the assessee is allowed 

for statistical purposes only. 
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6. In the result, the appeal filed by the assessee is allowed for 

statistical purposes.    

 
Order pronounced on  11th  day of August, 2025 at Chennai. 

 
              

Sd/-  Sd/- 
(मनु कुमार िग�र) 

(Manu Kumar Giri) 

�ाियक सद! / Judicial Member 

 (जगदीश) 
(Jagadish) 

लेखालेखालेखालेखा सद�यसद�यसद�यसद�य /Accountant Member 

चे�नई/Chennai, �दनांक/Dated:  11th  August, 2025.   

EDN/- 
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